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Sir,

THE GAUH HIGH COURT AT GUWAHATI
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

No. HC.VII-2U2OO8(Pt.)/ tSttT lA
Smti layashree Bora,

Joint Registrar (Vigilance),

Gauhati High Court,
Guwahati.

The Joint Registrar,

Gauhati High Court,
Itanagar Permanent Bench,

Yupia, Arunachal Pradesh. th
Dated Guwahati, 19 March,2025.

Earned leave.

No. HC (IB)-VIG/0U2O251179-83 Dated the 04th March, 2025.

) t3-o3-u2{

With reference to the above, I am directed to inform you that Shri yomge Ado, Member
secretary, Arunachal Pradesh state Legal services Authority, Itanagar has been granted 1l
(eleven) days earned teave w.e,f. O7,O4,2O25 to L7.O4.2OZS, along with station
leave permission from O7.O4.2O25 b 17,04,2025 (prefixing 06.04.2025), subject to
submission of his leave application in the prescribed format as well as a copy of the Leave
Admissibility Report in the Itanagar permanent Bench. He may hand over the charge of his
Office to the next senior most Judicial Officer available at the station before proceeding on
leave.

Yours faithfully,

9Jl-
JT. REGISTRAR ruIGILANCE)

Me No.HC.VII -2L120,o,A( llr(tt8 - tr41 ta. datedm

Coov to:

1. Shri Yomge Ado, Member Secretary, Arunachal prades
Itanagar.

-y'.m" Project Manager, Gauhati High Court.

h State Legal Services Authority,


